NOTIFICATION

Dated: 03" January, 2007

No0.01/Rules/DHC - In exercise of powers conferred by Section 3 of the Destruction of
Records Act, 1917 (Act V of 1917) and all other powers enabling it in this behalf and
with the previous approval of the Lt. Governor of the National Capital Territory of Delhi,
the High Court of Delhi, hereby makes the following amendments in rule 13 and rule 14
of Chapter 16 F of the High Court Rules and Orders, Volume 1V, namely :-

AMENDMENTS

In the High Court Rules and Orders, in Volume 1V, in Chapter 16-F -

(i) in rule 13, in sub-rule (2), after the words “Records of criminal cases”
and before the words “inquired into or tried by Magistrates”, the
following words, brackets and figures shall be inserted, namely :-

“(except cases referred to in sub-rule (1) of Rule 14)”

(ii) in rule 14, sub-rule (1) and sub-rule (2) shall be renumbered as sub-
rule (2) and sub-rule (3) respectively and before the sub-rules as so
renumbered, the following sub-rule shall be inserted, namely:-

“ (1) Records of criminal cases involving traffic offenses
punishable under the Motor Vehicles Act, 1988,
inquired into or tried and disposed of by courts of
Magistrates, provided that there is no requisition
received in such respect for purposes of any other
proceedings.”.

NOTE: THESE AMENDMENTS SHALL COME INTO FORCE FROM THE
DATE OF THEIR PUBLICATION IN THE GAZETTE.

By order of the Court,

Sd./-
(A.K. Pathak)
Registrar General



